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ItT THE CEIMTPAL ADMINISTRATIVE TRIBOUAL,JATIPUR EBEENCH,JATEUR.

* % *

Date of Decisicn: 20.10.97

QA 279/97

3.8.Vyas, Assistant Post Master (Mails), Head Fost Office, Dholpur.
... Applicant
Versus
1. Urion of India through the Seoretary, Deptt.of Post, Ministry of
Commuinications, New Delhi. »
2. Chief Fostmaster General, Fajasthan Circle, Jaipur.
2. Director Postal Services, JaipurvRégion, Jaipur.
4. Snp k.o f Pﬂstlﬁffiﬁes, Dhelpuar [dviqién, Tholpur.
5. Shri A.Z. Tyagl, Sypdt. of Post Offices, [hllpu1 Division, Dholp
««+ Respondents
CORAM: |
EOIT'BELE MR.SOFAL [FIZHIIA, VICE CHAIFMAN
Foy the Applicant " eee Mr.F.L.Thawani
For the Fespondents oo My.PUN.Shrimal
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'EEF - HGll'ELE- MR GOFAL - FRISHHA, VICE CHAIRMAN
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Apglicant, S.3.Vyas, in thiz applicaticon u/z 19 of the Admiristrative

Trilunals Act, 1985, ha= challenged his transfer from Dhoelpur £ Bayana on the
poat of Assistant Post

=

acter ag being arkitrary, illegal and biassd.

Heard the lzarned counsel for the parties. Pecords of the case have

keen carefully perused. The coungel for the parties have agresd to this

matter keinjy dispoeel of at the staje of admission.

2. The applicant's case iz that he kelongs to Schaednled Caste community and
his tw> 3ons namely Faghavendra Vyas and Bhimendra Vyas fr:s ~uting thzir

studies at Dholpur, where the applizant iz living in his pavental hmise. It

ig alsc stated that the applicant has £o lock after his ajed mother and
father. The applizant has taken Honse Pnilding Advance alss from  the

department for the construction of his own howse at Dholpor. Ik is Juz ko

o

heze

peraonal harﬂ:hlfc that he hal to apptoach this Trikunal for quashing

the impugned crder of transfzr. The transfer has further hkeen aszailed on the

greund that it iz mala fide and Lhecauze he has been transferved from Dholpur

t-:u

Pavana hefore the expiry «f four years pericd since hiz poating as

Azsistani Post, Master (Mzilg) ak Dholpur, the transfer iz kad in law. On the

contra

vy khe respondents have contegted the application on the ground that

the applicant has bkesn contimicuasly 3erving at Dholpan H2ad Office since
C;436ﬂb€24.6.39 in Aifferent sections and, therefors, he has completed his termrs at
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that place. e

4, The applicant has made a representaticn to respondent 115.2 in rejard to
- \
his grievance vide Ann.A-3 dated 11.3.%7. This representation has ncot hkeen

decided so far. It has been averrad by the applicant that his sons are

receiving their edicaticn at Tholpur and he has taken a loan from the

department for constructing his own house there. In these ciroumetancesz, the
present  application is . Aisposed of, at the staje of admission, with a
directicn to the respondent Mo.2 to examine the representa t ion of the
arplicant, at Ann.A-%, dated 11.28.97, with Jdue sympathy in the light of the
factz stated sbowve and take a Jdecision therecn within a pericd of two months
from the date of receipt of a oopy of thiz order. If the applicant is
agari=ved by the deczizion taken on his representation, he may 'fi_le a Lresh JA.
Let a copy <f the pleadings and the annexures theret> k2 sent to respondent

Mo.2 i.e. Chief Pust Master General, Rajasthan <ircle, Jaipur, alongwith a

(=OPAL %UHNA

VICE CHAIRMAN

copy »f this order.




